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RAJYA SABHA 

Monday the Wth October, 19S2fT9 Asvina 
(pys1) «)6i 

The House met at eleven of the clock. Mr.   
Deputy   Chairman  in  the   Chair 

ORAL  ANSWERS  TO  QUESTIONS 

101.  [The   Questioner  (Shri  Jagdish   Jani) 
was absent. For answer vide Col...infra]  

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI DHARMAVIR): (a) 
The States of Orissa and M.P. have so far 
been released Rs. 1,24,95,500 and Rs. 
18,77.375 respectively as against Rs. 
2,33,75,000  and  Rs.   18,77,375  sanctioned. 

(b) Yes, Sir. 

(c) A statement is appended. 

 
1307 R. S.—1. 
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Pattern of  rehabilitation  schemes  imple-
mented:— 

The following is the pattern of schemes 
which were sanctioned for Orissa and 
Madhya Pradesh. 

ORISSA 

Allotment of land, reclamation of land, 
supply of plough und plough bullocks, supply 
of agricultural implements, inputs like seeds, 
fertilizers, pesticides, etc. supply of milch 
animals and other animal husbandry 
components like goats, sheeps, pigs, poultry 
etc, non-agricultural employment schemes 
like rickshaw pulling, bullock carts, laundry, 
shopkeeping and tailoring, pisciculture,  etc. 

MADHYA  PRADESH  

Non-land based schemes like supply ot 
milch animals such as cows and buffaloes and 
other animal husbandry programmes, 
pisciculture and craft based schemes lite 
provision of shed, supply of raw materials, 
training in avocations like carpet-making, 
bamboo craft, broom making, dye industry, 
forest based wood craft, tassar based 
.industry, etc. 
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SHRI VEERENDRA PATIL: Sir, I will 
explain the position. It is true that during 
1979-80 and 1980-81 no amount has been • 
released from here to the Madhya Pradesh 
Government. The reason for not releasing the 
amount fe that from the Madhya Pradesh 
Government, the Government of India have 
not received any proposal or any schemes at 
all during 1979-80 a.nd 1980-81. When 
Government of India have not received any 
scheme, then the question of releasing the 
amount does not arise at all. And out of the 
amount that has been released so fur—i.e. Rs. 
18,77,375—the Madhya Pradesh Government 
has submitted utilisation certificate only for 
Rs. 1,21,000. For the remaining amount, they 
have to submit the utilisation certificate. As 
and when they submit the utilisation 
certificate and ask for more amount, we are 
prepared to release the amount. 

MR.     DEPUTV    CHAIRMAN:     Shri 
Surendra Mohanty. 

 

MR.      DEPUTY     CHAIRMAN:    No, 
please. Mr. Surendra Mohanty. 

 

MR. DEPUTY CHAIRMAN: If in three 
times  you  cannot  ask your  questions... 
(Interruptions) No, please. Take your seat. 
Thisis no reason. 

MR.   DEPUTY  CHAIRMAN:     Three. 

MR.  DEPUTY  CHAIRMAN:     Please 
take your seats. I will not allow. 
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ing the proceedings of the House. What was 
the question and what was the reply, you do 
inot even know. If I were to ask you now to 
repeat the que-tion, you will not be able to do 
it. If I were now to ask you to repeat the 
answer, you will not be able to do it. And yet 
twenty times you have  said   : 

 
You have  said  : 

 
lt is not a question of khara ho saya. It is his 
right in this House t0 ask two questions nnd he 
has not asked his second question. And you, 
Sir, have wasted 15 minutes of this House 
merely by being obstreperous in (his 
particular matter. 

 

SHRI PILOO MODY: I hoped wisdom 
would dawn on you. I did not say anything. I 
kept quiet because I thought that wisdom 
would dawn on you and that you will allow 
him the second question. 

MR. DEPUTY CHAIRMAN: In this 
House perhaps only you are the custodian of 
wisdom,  nobody  else is  there. 

SHRI PILOO MODY: So you admit that 
there are some people here who are more fair 
minded.... 

MR. DEPUTY CHAIRMAN: You are not 
the only one. There are others like that. 

SHRI PILOO MODY: Look at the way 
these Members are intervening on your behalf 
to stop a second question froml being asked. 

MR.  DEPUTY CHAIRMAN: No;  no. 
They are making their points. 

 

Mr. Mody said that you are IGl per cent 
wrong and tbat your ruling is 101 per cent 
wrong. 

  
SHRI JASWANT SINGH: Sir, Mr. Mody 

has.. .(Interruptions) And you permit it. There 
was a very good intervention from  my  hon.   
colleague.   (Interruptions) 

 

MR.  DEPUTY CHAIRMAN:  I   think, let 
us proceed further. 

 
 
See the record. You are used to making 
aspersions on this Chair. This much I know. I 
have to face it every day. but I cannot do 
anything. 

MR. DEPUTY CHAIRMAN: New, let us 
proceed with the questions. After Ihe 
Question Hour, we can continue all tbis. 
(Intemiptions) 
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MR. DEPUTY CHAIRMAN: After the 

Question Hour, we can discuss this, (ln-
terruptions) Mr. Kulkarni, after the Question 
Hour, we can discuss the whole matter. Yes, 
Mr. Mohanty. (Interruptions) 

SHRI ARVIND GANESH KULKARNI: 
Sir, I was on my feet and you said, "You sit 
down" and you allowed him. Now you have 
to listen to me. (7;i-terruptions) Otherwise 
this type of partisan attitude will make a 
permanent cleavage between tjhe Treasury 
benches and the Opposition. (Interruptions) 
This attitude is not proper. You are treating 
the Opposition Members not with courtesy.  
(Interruptions) 

SHR SURENDRA MOHANTY : Por what 
amount has the utilisation certificate been 
received from the State of Orissa... 
(Interruptions) 

SHRI PILOO MODY: Mr. Deputy 
Chairman, Sir, I am afraid that we have to 
take the unprecedented stop of boycotting 
your Question Hour today and making the 
aspersion that you are deliberately interfering 
with parliamentary procedure on behalf of the 
ruling party... 

MR. DEPUTY CHAIRMAN: No, no. 

SHRI PILOO MODY: .. . and that is why 
we are boycotting the Question Hour this 
morning. 

(At this stage, some hon. Members left the 
Chamber)' 

SHRI ARVIND GANESH KULKARNI: 
On behalf of my party, I support what Mr. 
Mody has said. (Interruptions) 

(At Uiis stage, some hon. Members left the 
Chamber) 

SHRI   BUDDHA PRIYA     MAURYA: 
This irresponsible statement should not be 
allowed to go on record. (Interruptions) 

MR.   DEPUTY  CHAIRMAN:     Order, 
please.  Mr.   Mohanty. 

SHRI SURENDRA MOHANTY: Sir, since 
my question was drowned in an unfortunate 
din and bustle, may I have your permission to 
repeat the question so that I may get a 
befitting reply. The main question relates to 
the States of Orissa and Madhya Pradesh. 
While the Minister has given a detailed 
answer regarding Madhya Pradesh, I would 
like t0 know what funds have been released to 
the State of Orissa and for what amount they 
have received utilisation certificates. And 
while we deeply appreciate the Government's 
concern for eliminating bounded labour, is the 
Minister aware that bonded labour in a most 
pernicious form exists in the shape of "Dadan" 
labour in Orissa and now in Delhi in the cons-
truction works and the "Dadan" workers are 
given a more cruel deal than bonded labour? 
If so, what steps is the Government going to 
take in this regard? I would like- to know 
whether tHey will bring a legislation to ban 
bonded- labour in any shape or form.  

SHRl DHARMAVIR: The hon. Member 
has asked about the details, of schemes for 
Orissa regarding bonded labour rehabilitation. 
During 1978-79, the amount released was Rs. 
5,11,000 to rehabilitate 315 bonded labourers. 
The names of the districts are also available 
with me. They are Kalahandi. Koraput, 
Ganjam, Mayurbhanj and Phulbani. During 
.1979-80, an amount of Rs. 1 lakh was 
released for the rehabilitation of IOO bonded 
labourers. In 1980-81. an amount of Rs. 
10,22,00ft was released for the rehabilitation 
of 511 bonded labourers. In 19S1-82, an 
amount of Rs. 90,62,500 was released for the 
rehabilitation of 6,045 bonded labourers. And 
for the current year, 1982-83, Rs. 18 Iakhs for 
the rehabilitation, of 1,800 bonded labourers 
have been released. The Government of 
Orissa have fixed a target of rehabilitation of 
7,500 freed bonded labourers during the 
current financial year. Out of this 1,323 have 
been rehabilitated up to the 30th June. 1982. 
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Therefore, I would like to know from the-
honourable Minister what concrete steps have 
been taken by the Government to stop this 
menacing practice in Madhya Pradesh. 

SHRI   VEERENDRA    PATIL:   So   far 
as implementation of the Act is concerned, 
implementation rests with the State 
Governments. We have been repeatedly 
writing to all the State Governments. My 
predecessor has written two circular letters to 
all the Slate Governments to identify the 
bonded labour and free the bonded labour and 
also to rehabilitate the bonded labour. We 
have been vigorously pursuing the matter, and 
we have prepared a blueprint for rehabilitation 
of the bonded labour and we have been 
repeatedly writing and repeatedly impressing 
upon the Statte Governments to identify the 
bonded labour, release them and rehabilitate 
them. And whatever proposals we have 
received from the State Governmnts, we are 
processing the proposals, we are sanctioning 
the proposals and we are releasing the amount 
that is asked for by the State  Government. 

 

SHRI VEERENDRA PATIL: It is true that 
the Supreme Court has recently given a ruling 
in a Writ Petition filed by the People's Union 
for Civil Democratic Rights on the ASIAD 
Games Complex saying that the denial of 
minimum wages to the labourers amounts to 
forced labour. This matter is under 
examination in consultation with the Law 
Ministry and after we get the opinion of the 
Law Ministry, further action will be taken. 

SHRI V. GOPALSAMY: Hundreds of 
labourers were brought from Tamil Nadu to 
Madhya Pradesh after giving false promises 
to them. These labourers were exploited and 
kept in inhuman conditions. Reports have 
appeared in the press that due to tbe efforts of 
the various officials and also of some social 
welfare organisations, some of them were 
brought back to Tamil Nadu. But I 
understand from press reports that still such 
menacing practice is going on in Madhya 
Pradesh. 

 



15 Oral Answers [ RAJYA SABHA ] to Questions 16 

 

SHRI  KALVON   ROY:  1   am pointing 
out to the Chair. 

WR.   DEPUTY  CHAIRMAN:      Please 
be brief. 

 

SHRI VEERENDRA PATL : Sir, the 
definition of bounded labour and bounded 
labour system has been made in the Act, in 
the Bonded Labour (Abolition) Act, 1976. If 
the hon. Member wants , I am... 

 

SHRI   VEERENDRA   PATIL:   Who   is 
a bonded labour and what is the bonded labour 
system have been defined here in the Act. 
There is no question of any different 
interpretation by different State Governments. 
They cannot make different interpretations at 
all. They have to make interpretation 
according to the definition that has been laid 
down in the Act itself. It has been laid down in 
the Act. So far, after this Act came into force. 
.(Interruptions) After this Act came into 'orce, 
only ll States have reported the incidence of 
bonded labour. We have been writing to all the 
State Governments repeatedly and several 
State Governments and even these ll State 
Governments say that in their States there are 
no bonded labour at all. We have been writing. 
As I said, .my predecessor has written two 
letters. He has written one '.etter in February, 
1982 and another letter in May, 1982. And he 
has asked that steps should be taken to identify 
the bonded labour. We have been repeatedly 
impressing upon the State Governments to 
take all possible steps to constitute vigilance 
committees at district levels and sub-divisional 
levels and also to take the co-operation of 
different non-official organisations. And we 
have been doing whatever is possible within 
our powers. We have been doing our best to 
impress upon the State Governments to take up 
this question of identification of bonded 
labour. If some of the State are not doing it, I 
do not know what to do. Some Members say 
that in some States there is the incidence of 
bonded labour. When we ask that particular 
State Government, they say that in their State 
there is no bonded labour.    This   is  the  
position. 

MR. DEPUTV CHAIRMAN: Mr. Sinha, 
please. 

SHRI INDRADEEP SINHA: I will confine 
myself only to the State of MP. The Gandhi 
Peace Foundation had carried out an 
investigation ioto the number of bonded 
labourers in different States. Now, what was 
the number in Madhya Pradesh identified by 
the Gandhi Peace Foundation? It appears that 
whether there was a Janata Government or 
there was a Congress (I) Government, the 
attitude  of MP... 
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sample suivey in 10 States in 1978-79 and 
according to them, tlie bonded labour in the 
entire countiy—I do not know about Madhya 
Pradesh—is 26.17 Iakhs. We got that report 
and we examined it. But we find from the 
examination that the meihodology adopted by 
Gandhi Peace. Foundation was not scientific. 
Therefore, Government have not .iccepled 
their estimate and  their  report. 

MR. DEPUTY CHAIRMAN : Next 
question. 

Augmentation  of   Electricity     

Generation 

*103. SHRI P. N. SUKUL: 
DR.  LOKESH  CHANDRA:! 

Will the Minister * of ENERGY be pleased 
to  state: 

(a) what are the plans for augmenting 
electricity generation during the next five 
years to meet the rapidly increasing needs of 
Delhi; and 

(b) whether Government propose to instal 
in Delhi a new power house to ease the heavy 
load on the existing ones? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY (SHRI VIKRAM 
MAHA/AN): (a) and (b) Ai statement is laid 
on the Table of the House. 

Statement 

(a) and (b) An installed c'apacity of a little 
over IOOO MW is available in Badarpur and 
Indraprastha Power Stations which cater for 
the needs of Delhi. Besides, Delhi is entitled 
te 20 MW from Baira-Siul Project which has 
already been commissioned, 150 MW from 
Singrauli Super Thermal Power Project the 
first unit of which has been commissioned 
and 45 MW from Salal Hydro Electric Project 
expected to be commissioned in t985-86. In 
addition, Delhi will receive an allocation of 
power from other Central power stations 
under construction in the Northern   region. 

In order to meet the long term power 
requirements  of   Delhi,   the   feasibility   of 

†The question was actually asked on the 
floor of the    House by    Dr.    Lokesh 
Chandra. 


